qo61 (43 sf %961)C1the Central Gavarnmsnt hereby ncﬁifies the

" 10 _gE PUELISHEB I nan¥ 11 SECTION a(31) OF THE BAZETTE OF_INDIA

_{b) of Sub-ssctimn (2) af’ Sectiaﬂ 81'] 6 of the Inmma Tax &ct,

Notsfication Ne. 1294 . :\(F{ﬁa.1?5/1?/?3-1}3-1)»

be sowptraller & AUditmr_General of India, Nag Dalhi.
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5,0,No. .[‘ In exarcise af the pmuers cmnferged by clause

" Arulmigu Kallalagar Thitukkail, Aiaoarkail, Naduwai 3istr1ct,
Tamxl Nadu® ?’G n be a place of puhlic varship of :ennun ]
tthUQhaut tha State nf Tamil Nadu for the purpase a? the o
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L (SHARAT aﬁamuﬁé
uuaaa hEQRETﬁRY To THE GOVT. OF INDIA.

To.

The Manager, | |
. Government of India Pfass, ' _ i
Ring Road, Mayapuri Industrial Arsa, ';’
(Near Rugourx Garden), New Belhi.
: Lnﬁy tos 5 -

1. The Assit. Eommissicner / Executiue 0fficer, Arulmigu

: Kallalagar Thxrukmil, Alagarkoil=625 301, Madural Distt.
TFamil Nadu subject to the conditions that the donations
received will be utilised sxelusively for renovation / repairy
work and separste books of accounts will be maiptained for
tn;s and ts the Commissicner of Income Taxy Tamil Nadus

2a The Commissioner &F Incoms Tax, Madurai, uantral Revenus
Buil dings, V.P. Ratnasamy Nadar Road, Madurai-625 002 with
ref. to his letter No.471/3/89~90 dated 562,93, He is
requedted to revisu the case after svery three ysars
‘rggarding the utilisation of donations by abtnihing relevant

,aceaunts from the raspectxua authorities.
3. All- the Ehief Commisszansrs & Diroctors Gensraz*of Income Tq)
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